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IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL,
REGIONAL BENCH ; ALLAHABAD

MA~70266/16
& Ex, Appeat No.70053/15

Arising aut of GfA No. 253-CE/APPL-LKG/LKG/2015 dated 06.07.201%
nassed by Commr, {Appeals} of Central Excise & 5. Tax, Lucknow.

Far approval and signatuye:

rl

HONBLE MR, ANIL CHOUDHARY, MEMBER (JUDICIAL)

1, Whether Press Reporters may be allowed to seo

thee Crdes for publicatics as per Rule 27 of the

CRSTAT [Procodure) Rueles, 195827 V[
2. Whether it should be relessed under Rule 27 of the

CESTAT (Procedure) Rules, 1932 for publication

in any authoritative report or nol? e
2, Whether Ris Lordship wishes to gee Whe foir copy

of the Grdes? V Seen
4, Whelhe Cider is b e chomdalad e e Departmental

Authoritis? D Wes

Commissioner of Central Excise & S, Tax, Lucknow
LAPPELLANT(S)

VERSUS

Mfs D. 5. CL L Sugar

RESPOMNDENT (S)
APPEARANCE

'Shri D, K. Deb, Asstt. Commr. {D.R.} for the Department 9”&
Shri Kartikeya Marain, Advocate for the Respondent (s}

CORAM:

HOM'BLE ME. ANIL CHOUDRARY, MEMBER (JUDICIALY

DATE OF REARING & PRONQUNCEMENT : 20. 06, 2016
?'r:fy-,q f ORDER NO, ?ﬂﬁﬂ‘g;gﬂ)é
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2 . Approert Mo, P35

Per Mr, Anil Choudhary ;
Appeal Is disposed off as withdrawn under Litigation Poiicy, as
prayed in EfMANG.70266/16, without entering inte merits. M.A. alsa

stands disposed off.

(Pronounced in the open Court)

o f
{Anil Choudnary)
MEMBER (Judiciai)
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